
 

 

   HIGH COURT OF DELHI: NEW DELHI 

  NOTIFICATION 

 

No.  182/Rules/DHC                                     Dated: 10.03.2014 

 

In exercise of the powers conferred by Section 7 of the Delhi High Court Act, 1966 (Act 

26 of 1966) read with Article 227 of the Constitution of India and all other powers enabling it in 

this behalf, the High Court of Delhi, with the prior approval of the Lt. Governor of the 

Government of National Capital Territory of Delhi, hereby makes the following amendments in 

the existing Part A of Chapter 8 of High Court Rules & Orders, Volume IV:- 

 

AMENDMENTS 

THE FOLLOWING SHALL BE INSERTED AS RULE 2A BETWEEN EXISTING 

RULES 2 AND 3 IN PART A OF CHAPTER 8 OF HIGH COURT RULES & 

ORDERS, VOLUME - IV :- 

 

2A  Regarding service of summons in criminal cases – (a) In addition to the other 

modes of service, as provided under the Code of Criminal Procedure, 1973, the summons 

to the accused and to the witnesses in non-cognizable cases may also be served through 

approved courier. 

 

(b)  In cognizable cases, summons to the witnesses may also be served by the police, 

through approved courier, in addition to other modes of services provided under the Code 

of Criminal Procedure, 1973.   

 

(c) The rules governing the service of process through courier agencies, as approved 

by the High Court of Delhi, qua civil courts, shall also govern the service of process in 

the criminal cases also. 

 

NOTE:  THIS RULE SHALL COME INTO FORCE FROM THE DATE OF ITS 

PUBLICATION IN THE GAZETTE. 

 

BY ORDER OF THE COURT 

                      Sd/- 

    (SANGITA DHINGRA SEHGAL) 

       REGISTRAR GENERAL 

 

 

 

 

 

Amendments stand published in Delhi Gazette Extraordinary, Part IV, No.37 (NCTD No.260) dated 10.03.2014 


